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NOTIFICATION

The following Act passed by the Sikkim Legislative Assembly and having received

assent of the Governor on 25th day of August, 2022 is hereby published for general

information: -

THEMAHATMAGANDHIUNIVERSITYSIKKIMAcT'2022
Acr No.;l "t 

2022) 
i

ACT

to provide for the establishment and incorporation of the Mahatma Gandhi University in

the State of Sikkim, and to confer the status of a Private University thereon and for matters

connected therewith and incidental thereto.

Whereas, with a view to provide major boost in terms of academic upliftment in all

spheres of knowledge it is essential to impart education in almost all areas including

Itiunug".ant, EngineLring, Law, Communication, Medical, Nursing, lnsurance' Behavioral

Science, Fine Ar1s, etc. to the youth at their, door steps;

And whereas, Council of Allied Science of lndia has been'incorporated under the

Companies Act,2O13. Having corporation no U80902DL2020NPL365254 on 26th June 2020

under Ministry of Corporate Affairs, Government of lndia;

Now therefore, Council of Allied Science of lndia (CASI) intends to establish Mahatma

Gandhi University in the State of Sikkim with the objective to provide Higher Education with

skilled and entrepreneur courses in Sikkim'through world class infrastructure and international

networking which shall catalyse not only the surrounding region but the state as a whole"

Be it enacted by the Legislature of Sikkim in the Seventv-third Year of the Republic of

lndia, as follows:



Short title, extent
and
commencement

Def initions
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CHAPTER I

PRELIMINARY

(1) This Act may be called rhe Mahatma Gandhi University Sikkim
4ct.,2.022.

(2) Il shall extencl to the wnole of Sikkim.

(3) li shair come into rcrce on such date as the state Government
may, by notificatjon in ihe Official Gazette, appornt,

ln this Act, unless the context otherwise requires,

(a) "Academic councir" means the Academic councir of the
University as specified in sectjon 24 of the Act;

(b) "Annual Report" means the Annuar report of the University as
referred to in section 39 of the Act;

(c) "Affiliation" together with its grammaticar variations, incrudes rnrelation to an skills education or trarningestablishments, f such institution and trainin!
establishment by and assocration of such institute
and training estao the University;

(d) "Board of Management" means the Board of Management of the
University as constituied under section 23 of the Act;
"campus" means the area of the University in which it is
established;

"chanceilor" means the chanceror of the University appointed
under section 12 of tne Act;

(g) "credit tramework" means the f ramework, developed by the
University, buirt on measure unit of education, skirrs and rearning
credits ror a srudents to achieve the competency for performing
a job role successfully or efficienfly;

(h) "The chief Finance and Accounts officer,,means the chief
Finance and Accounts offrce/' of the University appointed under
section 1B of the Act;

(i) "controiler of Examinations" means the controiler ofExaminations of the University appointed under section 19 of the
Act,

(j) "constituent college" means a college or an institution maintained
by the University;

(k) "Development Fund" means the development fund of the
U n iversity;

(l) "Education and rraining or lnformation rnstitution, registered
training organization" means an organization recognized by the
University;

(e)

(f)

?



(m) ,,Employee' meatls employee appointed by the Unrversity and

includes teachers and others staff of the University or of a

constituent college;

(n) "Endowment fund" means the endowment fund of the University

established under section 37 of the Act;

(o) ,,Faculty" means group of academic departments of similar

disciplines;

(p) ,,Fee" means monetary collec on made by the University f rom

thestudentsforthepUrposofanyCoUrSeofstudyinthe
UnrversitY;

(q) ,,Generai FunO" means the General fund of the University

established under section 38 of the Act:

(r) ,'Governing Body" means the Gc,v'erning Body of the Uni'rersity

constituted under section 22 of the Act;

(s) "l'Jairorrai Assessrnent and Accreditaticn Council" means Natronal

AssessmentandAccraditationCouncil,Bengaluru'an
autonomous institutron of the Univeisity Grants commission;

(t) ,,National councrl for Vocational Education and Training" means

National councrl for Vocational Educatton and Training

established by the Central Government;

(u) "National skill Qualification Framework" means the qualification

assurance framework for skills as notified by the central
Government,

(v) ,,Prescribed" means prescriberi by the statutes and the rules

made under this Act;

(w) ,,Pro-Vice-chancellor" means the Pro-Vice-chancellor of the

University appointed under section 15 of the Act;

(x) ,,Begistra/' means the Registrar of the University appornted under

section 17 of the Act;

Agriculture Besearch, council of Scientific and Industrial Research

and includes the Government or any such body constituted by the

Government of lndia or the State Government;

(z) ,,Bules" means the rule of the University made under this Act,

(aa) "schedule" means schedule appended to this Act;

(bb) ,,sponsoring Body" in relation to the Mahatma Gandhi University

means: '
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(i) a society registered under societies Registration Act,
I E60, or

(ii) a pubric trust registered under lndian l-rust Act, 1Bgz,
or

(iii) a company Registered under section B of companies
Act, 2013 of Ministry of corporate Affairs, Government
of lndia;

(cc) "State Government" means the state Government of sikkim;
(dd) "Statutes", "ordinances", and "Regurations,, means respectivery,

the Statutes, ordinances and Regurations of the University ,ui"
uncier this Act;

(ee) "Siudent of the r.-,rr:iversity" nreans a person enroIed in rhe
Llniversiry ior raxrng a co,rse of strrdy for a degree, dipioma, or
other acace;"nic distrnction dury instituted o/ rn" University,
includrng a reseai.ch degree;

(ff) "Teacher" means a professor, Associate professor, Assistant
Professor or such of the other person as may be appointed for
imparting instruction or conducting researcn in tne University orin a constituent coilege or rnstitution and incrudes the principar
of a constituent coilege or institution, in conformity with the
norms prescribed by the Unive rsity Grants Commission;

(gg) "Training centres, Modei skill centres, centre of Excellence,,
means any skill and Education Training lnfrastructure centres

, established or maintained or recognized by the Universrty;
(hh) "University Grants commission" means the University Grants

commission established under the Universrty Grants commission
Act, 1956;

"University" means Mahatma Gandhi University, sikkim
established under this Act.

"Vice-chancelror" means the vice-chanceilor of the University
appointed r.nder section 13 of the Act;
"visito/' means the Visitor of the University referred to in section
10 of the Act.

o

lt

( kk)

o
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Establishment
University

of 3. (1)

CHAPTER II

ESTABLISHMENT OF UNIVERSITY

There shall be established a University by the name 'Mahatma

Gandhi UniversitY, Sikkim.'

(2) The headquarters of the University shall be withrn the State of

Sikkim and shall be situated at Daramdin, Soreng District, sikkim.

(3) The University shall start operaticn only after the state
Government issues the letter of authortzatton'

(4) The Upriversity shall meet the conditions mentioned in the

scheduie A of ihe Aci within lhe stipulated time

(5) The Governing Body, the Boaro of Management. the Acadernic

council, the chancellor, the Vice- chancellor, the Pro-Vice-

chancellor, the Beglstrar, the Teachers, the chief Finance and

Accounts officer and such other ofiicers or members or

authorrties so Iong as they continue to hold such office or

membership of the University hereby constitute a body corporate

by the name of the UniversitY.

(6) The University shall function as non-affiliating University and they

shall not affiliate any other college or institute for the conferment

of degree, drploma and for grant of certificate to the students

admitted therein.

(7) The constituent colleges and institutions of the Sponsoring Body

affiliated to and enioying the privileges of any Universttv
immediately before the con mencement of this Act shall cease to

be affiliated from that University and shall be deemed to be

withdrawn from such privileges from the date of commencement

of this Act and shall be deemec to be acmitted to the privileges

of Mahatma Gandhi University, sikkim. University of the

Sponsoring Body ano all such colleges and institutions shall be

the constrtuent colleges and institutions of Mahatma Gandhi

UniversitY.

(B) The University shall be a body corporate by the name 'Mahatma

Gandhi University, Sikkim' and shall have perpetual succession

and common seal with power, subject to the provisions of this

ACt,toacqutreandholdproperty,tocontractandshall,bythe
said name, sue or be sued.

(9) The University may establish or maintain education and training

institution, skill training centres, centre of excellences either by

itself or rn collaboration with the industries or corporations or

industry associations rn Sikkim and in other states of lndian

Union and outside the countrY.

(10) The University shall not seek any grant-in-aid or other frnanctal

assistance from the state Government or the central
Governrnentoranyotherbodyorcorporationownedor
controlled by the State Governrnent 0r the Central Government:



Properties of the
University and its
application

Restrictions and
Obligations of the
University

provided that, tre state Government or the centrar
Governmeri may prcvicre financiai supp0rt, inorurJing thi0ugh
gi'ants or crlnerwise,

(a) tor ri:searcn, cievelopr-ner:t ancl other activities for y,hich
other srare Governnre.rt organisations ai.e provided iinancjar
assrstance, oi.

(tr) for any specific research or programme-based activity,.

4. (1) on the estabrishment of the University rhe rand and other
movabie and immovabre properties acquiied, created, arranged,or buirt by rhe University for the purpose of the University in theState of Sikkim shall vest in the University.

(2) The iand, building and other properties acquired for the Universityshall noi be used for any purpose other than that for which thesame is acquired.

(3) The properties, movabie or immovabre, of the University snail beadministered by the Governing Body in such manner as may beprovided for by the regulations.

(4) The properties in the name of the University under sub_section(1)shall be applied for meeting the debts and ltabilities of theUniversity in the el,ent of wind,ng up or dissorution of the
University.

5. (1) The tuition sronal courses such as Engineerrng
and Techno Management, Law rn the Universityshali be ciet Univeisity under,rhe supervision ofthe regulato by the State Government from timeto time.

(2) Admission in the University shall be strictly on the basis of merit.
Merrt for admission in the University ,uy o" determrned either onthe basis of marks or grade obtained in the qualifying
examination and achievements rn co-curricurar and extra-curricurar activities or on the basis of marks or grade obtained inthe entrance rest conducted at state iever either by theUniversity or an association of the Universities conducting simiiarcourses or by any agency of the State Government:

Provided that the admission in professionar educationar
colleges or instituticns of the University shail be governed underthe provisions of the Regulatory Bodies,

(3) The University sharr allow rnerit scholarship to at reast 5 (five)percent of the totar strength, to the students beronging to poorand economicairy backward crasses. The rerevant criteria fordetermining the poor and economicary backward crasses sharlbe such as may be determined by the State Government fromtime to time
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Objectives of
the University

(4) The University shall compulsorily make provisions for reservation
of seats for the students domiciled in the State of Sikkim to the

extent of at least 25 (twenty five) percent of the total students in

the University. The reservation oJ seats shall be regulated by the

prevalent laws and orders of the State Government from time to
time.

(5) The University shall make provisions for reservation of non-
teaching posts in the University for the persons domiciled in the

State of Sikkrm to the extent of at least 50 (fifty) percent of the

totai number of non-teachtng posts of the University. The
resei-vation of seats shall be regulated by the laws and orders of

the State Government from time to time"

(6) The University shall appoint adequate number of teachers and

officers in the University for maintaining the academic standards
specified and shall enSUre that the qualifications of such teachers
or officers of the University shall not be lower than that
prescribed by ihe relevant Regulatory Bodies.

(7) The Unrversity shall compulsorily place in the public domain
every information in relation to the University which would be of

interest to the students and other stakeholders inter a/ia, including

the courses offered, number of seats under different categories,
fees and other charges, facilities and amenities offered, faculty in

place and such other relevant information'

(B) The Convocations of the University may, for conferring degrees,
diplomas or for any other purpose, be held in every academic
year in the manner as may be prescribed by the Statutes.

(g) The University shali obtain accreditation from the National
Council of Assessment and Accreditation (NAAC) within 7
(seven) years of its establishment and such other regulating
bodies of Government of lndia which are connected with the
courses taken up by the University and inform the State
Government about the grade provided to the University. The

University shall get renewed such accreditation from time to time.

(10) Notwithstanding anything contained in this Act, the University
shall be bound to comply the condrtions mentioned in schedule A

of this Act, and all the rules, regulations, norms and any such

directions of the regulating bodres of Government oi lndia and

State Government and provide all such facilities and assistance
to such bodies as are required by them to discharge their duties
anci carry out their functions.

The objects of the Universrty shall be to disseminate and advance
knowledge and skill by providing tnstructional, research and extension

of facilities and in such branches of learning as it may deem fit and

the Universlty shall endeavour to provide to students and teachers the

necessary atmosphere and lacrlities for the promotion of:

-7-



University open
to all irrespective
of sex, religion,
claes, colour,
creed, or opinion

Powers and
Functions
of the University

7.

(a) rnnovations in education leading to restructuring of courses, new
methods of teaching, trainrng, and Iearning including onlrne
learning, blended learning, continuing education and such other
mooes and integrated and whoiesome developmenr of
personality:

(b) studres in various disciprines;

(c) inter discipiinary s,urties as per i\,tew Eeiucatrcn policy, 2OZO,

(d) national iniegratir::n, secuiarrsm arrJ sLrcial equity and international
understanding ano €riltics.

(e) engage and coliaDoi-aie wirh industry partners and educational
institutions, for establishing rraining institutions, training cenlres
and centre of exceilences with the aim of provrding workplace
training and familrarization with industry best practrces;

(f) collaborating wrth industnes for facilitatjon of on the job trainings
(OJTs), apprenticeships and job placemenrs:

(g) develop as a hub of skilling activities inciuding - offering skiils-
based programmes, fostering apprenticeships, on the .1ob trainings
and placements, counselling, conducting irarning of trarners and
training of assessor, development of Natjonal skills eualificaiions
Framework (NSOF) aligned curriculum;

No person shall be discriminated against or be excluded from any
office of the University or from membership of any of its authoritres or
from admission to any course of study leading to a degree, dipioma or
other academic distLnction on the grounds of sex, race, creec, class,
caste, place of biah and rerigrous oeiief or politrcal or other oprnion.

The pcwers ano functions cf the l_,rniversity shall be:-

(a) to administer and manage the University, establish, administer
and manage its constituent colleges and centres for research,
education, trainrng, extension and outreach includjng continuing
education, distance learning and e-learnrng at its campus withln
the State of Sikkrm;

(b) to provide for research, higher education, professional education,
teaching trainrng, extension and outreach including continuing
education, distance learning and e-learning in the field of science-,
technology, humanities, social sciences, education, management,
commerce, law, pharmacy, healthcare and any other fields;

(c) to conduct innovative experiments in educational technologies,
teaching and learning methods, to collaborate with national and
international institutions and to offer joint programmes with such
instrtutes to constantly improve the delivery of education and to
achjeve internationai standarcjs of education;

(d) io design the program structures, curricula, credit system
teaching rearning methodology, evaluation pedagogy and adopt all

v



(e)

(f)

(g)

(h)

measures in respect of study, teaching and research relating to
the courses offered by the University, to keep the programs
outcome skill based and in line with industry requirement;

to hold examination and confer degree, diploma or grant certificate
and other academic distinctions or title on persons subject to such
conditron as the Unrversity may determine and to withdraw or
cancel any such degree, diploma or cerlificates and other academic
distinction or trtles in the manner prescrtbed by the Regulations;

to confer honorary degrees or other distinction on the manner
prescribed by the Statutes;

to establish schools, centers, instrtutes, college and conduct the
programme and courses of study as are in the oplnion of the
University, necessary for the furtherance of its objects:

to declare as a constituent college any college, centre, institution
imparting education as are in the opinion on the University
necessary for the furtherance of its objects or to establish a new
constituent college, centre, institution for the purpose;

to provio'e for printrng, publication and reproduction of research,
educational material and other works and to organize exhibitions,
conferences, workshops and seminars;

to establish knowledge resource centre;

to sponsor and undelrake research and educational programmes
in the fields of science, technology, humanities, social sciences,
education, management. commerce, law. pharmacy, healthcare
and any other ar;tied areas;

to collaborate or associate with any educational institution with
like or similar objects;

to establrsh campuses including virtual campus for the purpose
of achievrng the objectives of the University;

to undertake research and to obtain registration in respect of
such research in the nature of patents, design rights and such or
srmilar rights with the competent authorities;

to maintarn linkages and collaborate with educational or other
institutions in any part of the world having objects wholly or
oartially srmilar to those of the University, through exchange of
students, researchers, faculty and staff and generally in such
manner as may be conducive to their common objects;

to render services of research, training, consultancy and such
other services as required for the purposes of the University;

to develop and maintain relationships with faculty, researchers,
adminrstrators and domain experts in science, technology
humanities, social sciences, education, management, law,
commerce, pharmacy, healthcare and allied area for achieving
the objects of ihe University;

o

(i)

(k)

o

(m)

(n)

(o)

(p)

(q)
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(r) to make special arrangement in respect to women and other
disadvantaged students as the University may consider desirable;

(s) to regulate the expenditure and to manage the finances and to
marntain the accounts of the University;

(t) to receive funds, movable and immovable properties, equrpment,
software and other resources from business, industry, other
sections of society, national and international organization or any
other source by transfers or as gifts, donations, benefactions or
bequests for the purposes anC objects of the Universrty with
proper approvai of the State Govei'nment:

(u) to establisn, i'naintain arrC rnanage halls, hostels for srudents anci
qL/arters for the res;iL:nce of facuity and staff;

(v) to consrruct, rnanage and maintain centres, complexes,
atrditorium, builoings stadiurn for the advancement of sports,
cultural, co-currrcular and extra-curi-icular activitres;

(w) to supervise and controi the resrdence and regulate the discipline
of students, faculty and staff of the University and to make
arrangements for promoting their health, general welfare, social
and culturai activities;

(x) to fix, demand and receive or recover fees and such other
charges as may be prescribed by the Statutes;

(V) to purchase or to take on lease or accept as gifts, bequests,
legacres or otherwise any lano or building or worKs which may
be necessary or convenient for the purpose of the Unrversity and
on such terms and conciirions as it may think fit and proper and
to construcr or alter and maintain any such building or works;

(z) to seil, exchange, lease or othenrrise dispose of all or any portion
of the properties of the University, movable or immovable, on
such terms as it may think Jit and consistent with the interest,
activities and objects of the University;

(aa) to draw and accept, ro make and encjorse, to discount and
negotiate promissory notes, bills of exchange, cheques and other
negotrable instruments;

(bb) to raise and borrow money on bond, mortgages, promissory
notes or other obligations or securities founded or based upon all
or any of the properties and assets of the University or without
any securities and upon such terms and conditions as it may
think fit and to pay all expenses out of the funds of the
University.

(cc) define norms of examination or any other measure of
assessment of knowledge and competency of a student including
modalities of industry based assessment, industry based
projects, internships, on the job training and any related activities
of students admitted to the University of institutions of skills
education affiliated to it;

- t0-



Bar to affiliation

(dd) to identify and recognize industries or trarning centers for the
purpose of practical or hands on training of students in skill and
to define norms for recognition of competency attained by
students in practical training in industry or training centre for the
purpose of earning credits;

(ee) to offer Unifiecj Vocational model offering short term training
Industrial Trainrng Institute (lTl) certif icate and diplomas,
Polytechnic Diplomas, Advanced Diploma, Bachelor of Vocational
Education (B.Voc.). Bachelor of Skills (B,Skills) Degrees, Pre-
University qualification equivalent to intermediate education;

(ff) to appoint, either on contract, or otherwise, visiting Professors,
Emeritus Professors, Consultants, Fellows, Scholars, Artists,
Course Writers and such other person who may contribute to the
advancement of the objects of the University;

(gg) to reach out and partner with Centrai Ministries State
Governments. Nationai bodies, International bodies for accessing
funding. grants, resources via applying to various schemes which
can help f urther the objects of the University:

(hh) to provide for the preparation of instruction materials, learning
resources, workplace training practices, knowledge repositories,
e-learning platforms, digital learning experiences, including films,
digital media, video, streaming content, multimedia content,
visualization, simulations and other software;

(ii) the convocation of the University shall be held every academic
year in the manner, as may be specified by the statutes for
confei'ring degrees, diplomas, awards or for any otlier purpose.

(1) The University shall not admit any college or institutron to the
privilege of affiliation.

(2) The Unrversrty may open any off campus, offshore campus, and
study centre, examination centre in or out of the State of Sikkim
only after the prior approval of University Grants Comrnission or
such regulatory body established by the State or Central
Government, as the case may be.

(3) Courses under Distance mode can be started only after the prior
apDroval of University Grants Commission or such regulatory
body established by the Government.

-il-



Officers of the
University

The Visitor

The Chancellor

CHAPTER III

OFFICERS OF THE UNIVERSITY

10. The.following shall be the officers of the University namely:

(a) The Visitor;

(b) The Chancellor,

(c) Tne Vrce Chancellor,

(d) The Pro Vice Chancellor;

(e) Director/Principal;

(f) The Begistrar;

(g) The Chief Finance and Accounts Officer;

(h) The Controller of Examinations,

(i) The Dean of Studenrs Welfare;

(j) The Dean of Faculty;

(k) The Proctor, anci

(l) Such other officers as may be deciared by the Statute to be the
officers of the University.

11. (1) The Governor of Sikkim shall be the Visitor of the University.

(2) The Visjtor shall, when present, preside at the convocation of the

. University for Conferring Deorees, Diplomas, charters,
Designation and cenificates.

(3) The Visitor shall have the right to visit the University or any
institution maintained by the University to ensure the standard of
education, discipline, deccrum and proper functioning of the
University,

12. (1) The Chancellor shall be appointed by the Sponsoring Body for a
period of 5(five) years with the approval of the Visitor by
following such procedures and on such terms and conditions as
may be prescribed. On the expiry of the term, the Chancellor
may be reappointed by the Sponsoring Body in consultation witn
the Visitcr.

(2) The Chancellcr by virtue of his office shall be the head of the
University.

(3) The Chancellor shall preside over the meetings of the Governing
Body and shall, when the Visitor is not present, preside over the
convocation of the University for conferring degrees, dipiomas, or
other academic distinctions.

(4) The Chancellor may in writing under his hand addressed to the
head of the sponsoring oody resign his office

-12-



The Vice-
Chancellor

Removal of the
Vice Chancellor

13 (1)

(s)

14. (1)

(2)

(s)

(5) The Chancellor shall have the following powers, namely:

(a) to call for any information or record,

(b) to appoint the Vice Chancellor;

(c) to remove the Vice Chancellor in accordance with the
provisions of this Act, and

(d) such other powers as may be conferred on him oy this Act
or Statutes made hereunder"

The Vice-Chancellor shall be appointed by the Chanceilor as per
the qualifications prescribed by the University Grants
Commission and shall hold office for a period of 5 (five) years:

Provided, that after the expiry of the term of five years, the
Vice Chancellor shall be eligible for re-appointment for another
term of 5 (five) years.

ProvideC further, that a person appointed as Vice Chancellor
shall retire from office durrng tenure of his office or extension
thereof, if any when he completes the age of 70 (Seventy) years.

The Vice Chancellor shall be the principal executrve and
academic off icer of the University and shall exercise generai
superintendence and control over the affairs of the University and
shall execute the decisions of various authorities of the
University.

ln the absence of both the Visitor and the Chancellor, the Vice-
Chancellor shall preside over the convocatioc of the University.

The Vice-Chancellor may, if he is of the opinion that immediate
action is necessary on any matter, exercise any power conferred
on any authority of the University by or under this Act and shall
convey to such authority the action taken by him on such
mattei's:

Provided that if the authority of the University or any person
in the service of the University who is aggrieved by the action
taken by the Vice-Chancellor under this sub section may prefer
an appeal to the Chancellor within 1 (one) month from the date of

communication of such decision. The Chancellor may confirm,
modify or reverse action taken by the Vice- Chancellor,

The Vice-Chancellor shall exercise such powers and perform
such other functions as may be prescribed.

If at any time and after such inquiry as may be considered
necessary, it appears to the Chancellor that the Vice-Chancellor.-

(a) has failed to discharge any duty imposed upon him by or
under this Act, the Statutes, the Ordinances, or

(b) has acted in a manner prejudicial to the interests of the

LJniversrty, cr

(4)

t)



The Pro Vice-
Chancellor

Director(s)
Principal(s)

The Registrar

The Chief Finance
and Accounts
officer

(c) is incapable of managing the affairs of the University, then
ihe Chancellor rnay, notwithstanding the fact that the term
cf olfice of the t/ice-Chancelioi' lras not expireci, require tire
Vice tlhanoelici', bV ari crder in writirrg staiin0 ihe reason
therefore, tc iesign nis post fronr tlre datL, as maV be
soecrlied in the order.

(2) No oroei's rtrroer sub --sectioi'r (1) snali be casseci unless a
notice statirro the specifrc grouncjs on which such actiorr is
proposed, has been served and a reasonable opoortunity io
show cause against the proposed order nas been given to the
Vice Chanceiior.

15 (1) The Pro Vice-chancellor shatl be appointed oy the chancellor in
such manner and shall exercise sucn powers and perform such
functions as may be prescribed.

(2) The Pro Vice-Chancellor appointed under sub section (1) s h a ll
discharge his duties in addition to his duties as a Professor.

(3) The Pro Vice-Chancellor shall assist the Vice Chancellor in
discharging his duties as and when requireci by the Vice
Chancellor

(4) The Pro Vice-Chancellor shall get honorarium of such amount as
may be determined by the sponsoring body.

16. The Dtrector or Princtpal shali be appointed in such manner anci shail
exercise such powers and perform such functions as may be
prescrihed.

(1) Registrar shall be appointed by the Chairperson of the
Sponsoring Body in such manner, as may be speofied in the
Statutes. The Registrar shalt possess the qualifications
prescribed Dy the University Grants Commission.

(2) The Registrar shall have the power to enter into agreements,
sign documents and authenticate records on behalf of the
Untversity anci shall exercise such other power and perform such
other functrons as may be prescribed.

(3) The Registrar shall be the ex-officio Member Secretary of the
Executive Council and the Academic Council but shall not have
a right to vote,

(1) The appointment of the chief Finance and Accounts officer shall
De made by the Chairperson of the Sponsoring Booy in such
manner as may be specifieci by the Statutes.

(2) The Chief Finance and Acccunts Officer shall exercise such
powers ano perform such duties as may be specifieci by the
Statutes.

17

1B

- l4-



The Controller of 19. (1) The Controller of Examinations shall be whole time officer of the
Examinations University and shall be appointed by the Chancellor in

accordance with the Statutes.

(2) lt shall be the duty of the Controller of Examinations:-

(a) to conduct examinations in a disciplined and efficient
manner,

(b) to arrange for the setting of question papers with strict
regards to secrecy;

(c) to arrange for the evaluation of answer sheets in
accordance with the planned time schedule for i'esults:

(d) to constantly review the system of examinations in order to
enhance the level of impartiality and objectivity with a view
to make it better instrument for assessing the attainments of
students;

(e) to deal with any other matter connected with examinations
which may, from time to time be assigned to him by the
Vice-Chancellor.

Other Officers 20. Manner of appointment and power and duties of the other officers of
the University including the Dean of Students Welfare, Dean of faculty,
and Chief Proctor shall be such as may be prescrrbed.

CHAPTER IV

AUTHORITIES OF THE UNIVERSITY

Authorities of the 21. The following shall be the authorities of the Unlversity namely:
UniversitY (a) The Governing Body;

(b) The Board of Management;

(c) The Academic Council;

(d) The Finance Committee;

(e) The Planning Board;

(f) Such other authorities as may be declared by the Statutes to be
the authorities of the University.

The Governing 22. (1) The Governing Body shall have the following members, namely:
BodY (a) The chanceilor';

(b) TheVice-Chanceilor':

(c) The Secretary to the Government, in ihe Education
Department, Government of Sikkim or his nominee,

(d) 5 (Five) persons nominated by the sponsoring body, out of
which 2 (two) shall be emrnent educationists;

la



(2)

(e) One expert of management or technology from outside the
University, nominated by the Chancellor; and

(f) One expert of finance, nominated by the Chancellor

The Governing Body shall be the supreme authority and principal
governing body of the University, It shall have the fotlowing
powers, nar-nely:-

(a) tO pro\iiaje gLlne-j 'ai supalrrterrclence anO oirections and tc
cDnti'Dr t:lte fu,lctroninq of thi-: |.Jniversity by using ail suct-r
powers as are prcviced by Ihis Act, Siatutes, Croinances,
Reguiations or F{ules:

(b) to revrew the decisrons of cther authoriiies oi the Universrty
in case they are not in conformity wirh the provisions of
Act, StatLrtes, Ordinances, Regulations or Rules;

(c) to approve the budget and annual report of the University;

(d) to lay down the extensive policies to be followed by the
University;

(e) 10 recommend to the sponsoring body for the dissolution of
the University if a situation arises when there is no smooth
functioning of the University in spite of best efforts; and

(f) such other powers as may be specifred by the Statutes.

The Governing Body shall meet at ieast 3 (three) times in a
calendar year.

The quorunr of the meeting shall be four:

Drovided thai the Secretary to the Government, Department
of Hignei' arro Tecnnicat EdL:carion, Sikxim, cr. in his absence,
I-)irecicr, Hioher Education snali be present in each meeiing in
whrch decisrorrs on issues invoiving Government policies or
instructions are to be taken.

The Board of Management shall consist of the following
members, namely.

(a) TheVice-Chancellor;

(b) the Secretary to the Government in the Education
Department, Sikkim or his nominee;

(c) 2 (two) members of the Governing Body, nominated by the
sponsoring body;

(d) 3 (three) persons, who are not the members of the
Governing Body, nominated by the sponsoring body;

(e) 3 (three) persons, from amongst the reachers, nominated
by the sponsoring body;

({) 2 (tu.ro) teaDners, nominated t,y the Vrce Chancellor.

(3)

(4)

The Board of
Management

23. (1)
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(2) The Vice-Chancellor shall be the Chairperson of the Board of
Management.

(3) The powers and functions of the Board of Management shall be
such as may be specified by the Statutes.

(4) The quorum for the meeting of the Board of Management shall be
f ive:

Provided that The Secretary to the Government, Education
Department, Sikkim, or in his absence Director, Higher
Education shall be present in each meeting in which decisions on
issues involving Government policies or instructions are to be
taken.

The Academic 24. (1) The Academic Council shall consist of the Vice- Chancellor and
Council such members as may be specified by the Statutes

(2) The Vice-Chancellor shall be the Chairperson of the Academic
Council.

(3) The Academic Council shall be the principal academic body of
the University and shall, subject to the provisrons of this Act,
Statutes, Ordinances, Regulations or Rules, coordinate and
exercise general supervision over the academic policies of the
Unrversity.

(4) The quorum for meetrngs of the Academic Council shall be such
as may be specified by the Statutes.

The Finance ., 25. (1) The Finance Committee sha.'l be the principal financial body of
Committee the Unrversity to take care of the financial matters.

(2) The constitution, powers and functions of the Finance Committee
shall be such as may be prescribed

The Planning 26. (1) The Planning Board shall be the principal planning body of the
Board University and shall ensure that the infrastructure and academic

support system meets the norms of the University G rants
Commission or the respective Councils.

(2) The constitution of the Planning Board. term of office of its
members and its power and functions shall be such as may be
prescrrbed.

Other authorities 27. The ccnstitution, powers and functions of other authorities of the
University, shall be such as may be prescribed.

Disqualification 28. A person shall be disqualified from being a member of any of the
for membership of authorities or bodies of the University, if he;
an authority or
body (a) is of unsound mind and stands so deciared by a competent

cou 11;

(b) is an undischarged insolvent;

- 17 -



Vacancies not to
invalidate the
constitution of, or
the proceedings
of any authority
or body of
University

Constitution of
Committees.

First Statute

(c) has been convicted of any oflence involving moral turpitude;

(d) has been punished for indulging or in pronnoting unfair practice in
the conduct of any examination, in any form, anywhere.

(e) rs unfit to hold ihe post, in such case the governing body shall
form an opinion in writing that such member is unfrt.

29. No act or proceedings of any authority of the University shall be
invalid merely by reason of any vacancy in or defect rn the
constitution of any authority or body of the University.

30 The authorities ot the University may constitute such committee with
such terms of reference as may be necessary for specific tasks to be
performed shali be such as may be prescribed by the Statutes.

CHAPTER V

STATUTES, ORDINANCE AND REGULATIONS

31. (1) Subject to the provlsions of this Act, and the rules made
thereunder, the First Statutes may provide for all or any of the
following matters, namely:

(a) the constitution,'powers and functions of the authorities ahd
other bodies of the University as may be constituted from
time to time;

(b) the terms and conditions of appointment of the Chancellor,
the Vice-Chancellor and their powers and functions;

(c) the manner, terms and conditions of appointment of the
Registrar and Chief Finance and Accounts Off icer, their
powers and functions;

(d) the manner and terms and conditions of appointment of
other officers and teachers and their powers and functions;

(e) the ierms and conditions of service of employees of the
University;

(f) the procedure for arbitration in cases of disputes between
employees or students and the University;

(g) the conferment of honorary degrees;

(h) the provisions regarding exemption from payment of tuition
fee and awarding scholarships and fellowships to the
students;

ip



(i) framing of policy for admission, including regulailon of

reservation of seats; and

(j) fees to be charged from students,

The Fir.st statutes of the University shall be made by the

Governing Body and shall be submitted to the State Government

for its approval.

The State Government shall consider the First statutes'
submitted by the University and shall approve it within 60 (sixty)

days from the date of its receipt, with or without modifications as

it ,"nay deem necessarY.

Government may or may not accept the suggestions made by

the UniversitY.

The State Government shall publish the First Statutes' as finally

approvedbyit,intheofficialGazette,andthereafteritshaIl
come into force from the date of such publication'

32 (1) Subject to the provisions of this Act anC the rules made

thereafter, the subsequent Statutes of the University may provide

for all or any of the following matters, namely: -

(a) creation of new authorities of the University;

(b) accounting pollcy and financial procedure;

(c)representationofteachersintheaUthoritiesofthe
UniversttY;

(d) creation of new departments and abolrtion or restructuring

of existing deParlments;

(e) tnstitution of medals and prizes;

(f) procedure for creation and abolition of posts;

(g) revision of Jees;

(h) alteration of the number of seats rn different disciplines; and

(i)allothermatterswhichbyorundertheprovisronofthisAct
require to be prescribed by the Statutes'

The Statutes of the University other than the First Statutes shall

be made by the Board of Management with the approval of the

Governing BodY.

TheStatutesmadeundersub-section(2)shallbesubmittedto
the State Government and it may approve or' if considers

neCessary,givesuggestionsformodificationasfaraspossible
within two months from the date of receipt of the Statutes

- t9-
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First Ordinance

(,4) Ihe Gcvernirrg Bocly sha! corrsrce,. the mocjrfications sugQestecrby the sterre Governrr3irt and i-eturn the statrjtes; tcr jt yrj,.r irsagreerneni io sucit changes cr r,vith its conrments on tlir-:suggestrons made by the Stite Government.

Il ccnsider the cornrnenis of the
pi.ove lhe Statutes with or wrthout
e published by it in rhe Official

oublicatron. to force f rom the date of sucn

(1) Subject to the provisions of this Act, the ruies and the Statutesmade thereunder, the First ordinance may provide for ari or anyof the following matter, namely:_

(a) the admissron of students to the Unrversity and theirenrolment as such;

(b) the courses of study to be raid down for degrees, dipromasand certificates of the University;
(c) the award 

,of. 
o"g rees, drplomas, certif icates and other

:,":,::r,. distrncrions, the niinimm qrur,f;urion. for the

(d) the condjtions for award of feilowships, schorarships.stipends, medais and priz rs;

(e) the conduct of, examinations, incrudrng the terms of officeand manner of appointment and the duties of examtningbodies examiners and mcderators;
(f) fees to be charged for the varous courses examinatrons,degrees or diplomas of the University,
(g) the conditions of residence of the students of theUniversity;

(h) provision regarding disciplinary action against the students,(i) the creation, composition and functions of any other bodywhich is co,nsidered necess ary for improving t'nJacaoemiclife of the University;

0) the manner of co-operation and coraboration with otherUniversrties and insiitutjons of nign"r. 
"Ou:*lon] 

,

(k) such other maiters which are required to be provided bythe ordrnance by or under tni. e"t. 
-- '- vv n,,!

The First Ordinance of Universrty shall be made by theChancellor whic,h after Oeing'JpproueO by the Board of

$x?:;;'"nt, 
shall be submitt"i,Jir.," State cove,nr"n, for its

The State Government sha, consider the First ordinancesubmitted bv the chancero*nJ"r'.ru-section iii iinin .ir,v
_ 2A _

(2)

(3)



Subsequent
Ordinances

Regulations

Powers of State
Government to
give directions

days from the date of its receipt and may approve it or give
suggestions for modifications therein.

(4) The Chancellor shall either modify the Ordinance incorporating
the suggestion of the State Government or give reasons for not
incorporating any of the suggestions made by the State
Government and shall return the First Ordinance along with such
reasons, if any, to the State Government and on receipt of the
same, it shall consider the comments of the Chancellor and may
approve the First Ordinance of the University with or without
such modrfications and it shall be published by the State
Government in the Official Gazette, and it shall come inio force
from the date of such publication"

34. (1) All ordinances other than the First ordinance shail be made by
the Academic Council which after being approved by the
Governing Body shall be submitted to the State Government for
its approval.

(2) The State Government shall consider the Ordinances submitted
by the Academic Council under sub-section (1) as f ar as
possible within two months from the date of its receipt and may
approve it or give suggestions for modifications therein

(3) The Academic Council shall either modify the Ordinances
incorporation the suggestion of the State Government or give
reasons for not incorporating any of the suggesticns made by the
State Governrnent and shall reiurn the Ordinances along with
reason, if any, to the State Governrr,ent and on receipt of the
same, it shail consider rhe comments of the Acadenric Counci
and may approve the Ordinances with or without modifications
and it shall be published by it in the Cfficial Gazette, and shall
come into force from the date of such publication.

35. The authorities of the University may, subject to the prior approval of
the Governing Body make Regulation, consistent with this Act, the
Statutes and the Ordinances made thereunder, for the conduct of
business of the each such authority and committee constituted by
each such authority

36. (1) The State Government may, for the purpose of ascertaining the
standards of teaching, examination and research or any other
matter relating to the University, cause an assessment to be
made in such manner as may be prescribed, by such person or
persons as it may deem fit,

(2) The State Government shall communicate its recommendations
to the Universtty on the basis of such assessment for corrective
aciion. The University rnay adopt such corrective measures and
maKe efforts so as to ensure the compliance of the
recorn m endations.
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(3) The State Government may give such directions as it may deem
fit if the University falls to comply with the recommendation made
under si-tb-section (2) within a reasonable time The directions
given by tlre State Governmeni shall be immediately complied oy
the Universtry

Power to amend 37. The t-rcvyer io arnend any prorrisions of the Act shall vest with tne
State GovernrnenL througn the State Legislative Assernbly.

Endowment Fund 38. (1)

CHAPTER VI

FUNDS OF UNIVERSITY

The sponsoring body shall establish an Endowment Fund for the
University.

The Endowment Fund shall be used as security deposrt to
ensure that the University complies with the provisions of thrs
Act and functions as per the provisions of this Act, the Statutes
and the Ordinances. The State Government shall have the power
to forfeit, a part or whole of the Endowment Fund in case the
University or the sponsoring body contravenes the provisions of
this Act, Statutes, the Ordinances, tne regulations or the rules
made thereunder.

The Universiiy may utilize the income from the Endowment Fund
for the Cevelopment of infrastructure of the University and not to
rreer the lecui'ring expenditure of the University.

The arnount of Endowment Func may be inr,,ested in such
instruments as the Government may prescribe and kept invested
until the dissolution of the Universrty

in case of investment in iong term secunty, tne cerlificaies of the
securities shall be kept in the safe custody of the Government
and in case of deposit in the interest bearing Personai Deposit
account rn the Government Treasury, deposit shall be made with
the condition that the amount shall not be withdrawn without the
permission of the Government,

The University shall establish a fund, which shall be called the
General Fund to which the following shail be credited, namely:

(a) fees and other charges received by the University;

(b) any contribution made by the sponsoring body,

(c) any income received from consultancy and other work
undertaken by the Universrty in pursuance of its objective;

(d) irusts, Dequests, donations, endowments and any other
grants: and

(e) all other sums receiveci by the University.

General Fund 39. (1)

(2)

(3)

(4t

(5)

-22-



(2) The General Fund shall be utilized for the following objects,
narnely:

(a) for the repayment of debts including interest charges thereto
incurred by the University for the purposes of this Act and
the Statutes, the Ordinances, the Regulations, and the
Rules made thereunder with the prior approval of the
Governing Body;

(b) to upkeep the assets of the University;

(c) for ihe payment of the fee for audit of the funds created
under Sections 38 and 39;

(d) to meet with the expenses of any suit or proceedings by or
against the University:

(e) for the payment of salaries. allowances, provident fund
contributions, gratuity and other benefits to officers,
emplovees, and members of the teaching and research
staff;

(f) for the payment of travelling and other allowances of the
members of the Governing Body. the Executive Council, the
Academic Council, other authorities and the members of
any commrttee appointed by any of the authority or the
Chairperson of the sponsoring body or the Chancellor:

(g) for the payment of fellowships, freeships, scholarships,
assistantships and other awards to the students belonging
to economically weaker sections of the society or research

'associates, trainees or, as the case may oe, in any student
otherwise eligible for such awards under the Statutes, the
Ordinances, the Regulations or the Rules;

(h) for the payment of any expenses incurred by the University
in carrying out the provisions of Act. Statutes. the
Ordinances. the regulations or the Bules;

(i) for the payment of cost of capital, not exceeding the prime
lending rate from time to time of the State Bank of lndia.
incurred by the Sponsoring Body for setting up the
University and the investments made therefore:

(1) for the payment of charges and expenditure relating to the
consultancy work undertaken by the University in
pursuance of thrs Act. Statutes, the Ordinances. the
Regulations or ihe Rules;

(k) for the payrnent of any other expenses including service fee
payable to any organization charged with the responsibility
of providing any specific service, including the managerial
services to the University, on behaif of the Sponsoring
Body, as approved by the Governing Body to be an
expense for the purposes of the University:
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Provided that no expenditure shall be incurred by the
University in excess of the limits for total recurring
expenditure and total non-recurring expenditure for the year,
as may be fixed by the Governing Body, without prior
approval of the Governing Body.

The funds established under Sections 38 and 39 shall, subject to
general supervision and control of the Governing Body, be regulated
and maintained in such manner as may oe prescribed.

CHAPTEH VII

ACCOUNTS, AUDIT AND ANNUAL HEPORT

The Annual Report of the'tJni'rersrty shail be prepared by the
University which shail incluOe among other matters, the steps taKen
by the University towards the fulfillment of its objects and shall be
submitted to the State Government.

(1) The annual accounts including balance sheet of the University
shall be prepared by the University and the annual accounts
shall be audited at least once ln every year by the auditors
appointed by the University for this purpose.

(2) A copy of the annual accounts together with the audit reporl shall
be submitted to the State Government.

CHAPTER VIII

WINDING UP OF UNIVERSITY

lf the sponsoring body proposes to dissolve itself according to
the provisions of law, governing its constitution or incorporation; it
shall record reasons thereof and give at least 5 years' prior
notice to the State Government,

Notwithstanding, anything contained in the provisions of this Act,
where the Sponsoring Body intends to wind up the University,
the winding up process thereunder shall be as follows:

(a) Resolution to be passed by the Sponsoring Body that it
intends to wind up and halt operations of the University;
and

(b) After the passage of the resolution as described in clause
(a) of sub-section (2) of Section 43, a notice will thereafter
be issued by the Sponsoring Body to the Government, 5
years prior to cessation of operations; and

(c) The Sponsoring Body shall halt intake of fresh admissions,
upon passage of resolution under clause (a) of sub-section

43, (1)

(2)
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(2) of Section 43, and issuance of notice under clause (b)
of sub-section (2)of Section 43; and

(d) Pursuant to whrch the Sponsoring Body/University upon
completion of syllabus of the last batch of students admilced
in the University, the State Governmeni snall thereafter
make arrangements as may be necessary, for handing over
the administration of the Universrty for the purposes of
completing the winding up process:

Provided that, upon taking over of adminrstration from
the Sponsoring Body in the manner as provided for under
clause (d) of sub-section (2) of Section 43, the State
Government may apooint an administrator in place of the
sponsoring body, who shall be entrusted with the powers.
duties and functions of the sponsoring body, as prescribed
under the Act.

(3) Subject to the laws prevalent in the State of Slkkim, where upon
the winding up of the University, there remains, after the
satisfaction of all its debts and Iiabilities any property whatsoever,
the same shall vest upon the Sponsoring Body:

Provided that in the event of winding up of the
University there remains any debts or liabilities exceeding
the valuation of the movable and immovable properties of
the University. the said outstanding debts and liabilities shall
vest upon the Sponsoring Body.

44. Th,e Sponsoring Body who intends to dissolve the University, shall
give notice to the effect in the manner as prescribed under clause (a)
to clause (d) of sub-section (2) of Section 43 of the Act.

Subject to the laws prevalent in the State of Sikkim, where upon the
dissolution up of the University, there remains, after the satisfaction of
all its debts and liabilities any property whatsoever, the same shall
vest upon the Sponsorrng Body:

Provided that in the event of dissolution of the University there
remains, any debts or liabiiities exceeding the valuation of the movable
and immovable properties of the University, the said outstanding debts
and liabilities shali vest upon tlre Sponscring Body

45. The University shall oe dissolved on contravention of any orovisions
of the Act, Rules. Statutes, and Ordinances; financiat mis-
management. administrative failure and violation of directives oi UGC/
State Government.

46. (1) Where the State Government is of the opinion that the University
has contravened any of the provisions of this Act, the rules, the
statutes or the ordinances made thereunder or has violated any
of the directron issued by it under this Act or a situation of
financial mis-management or mal-administration has arisen in the
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(2)

(3)

(4)

(6)

(7)

(5)

Unlrie.rsity, it shall issue tlre notice requiring the University to

show cause v/ithin 1r5 (lorty-five) days as to why ar

administrator should not appointed.

on receipt of reply of the unrversity on the notice issued unoer

sub-section (1), if the State Government is satisfred that there is

a prima facie case of contravention of any of the proviston of this

Act, the rules, the statutes or the ordinances made thereunder or

violation of directtons issued by it under this Act or there is
financial mis-management or mal-administration, it shall make an

order oi such inquiry as it may consider necessary'

The State Government may, by Notification for the purposes of

any such inqurry under sub-section (2), appoint an inquiry off icer

or officers to inquire into any of the allegations and to make

report thereon,

The inquiry officer or officers appointed under sub- sectton (3)

shail have the sanre powers as are vested in a civil court under

rhe code of civil Procedure, 1908 while trying a suit in respect

of the following matlers, namelY.

(a) summoning and enforclng the attendance of any person and

examtning him on oath;

(b) Bequiring the discovery and production of any such

document or any other material as may be predicable ln

evidence,

(c) Requisitioning any public record from any court or office.

on receipt of the rnquiry report from the officer or officers
appointeo under sub-section (3), if the State Government is

satisfied that the University has contravened ali or any of the

provisions of this Act, the rules, the statutes or the ordinances

made thereunder or has violated any of the dlrections issued by

rt under this Act or a situation of financial mis-management and

mal-aOminrstration has arisen in the University which threatens

the academic standard of the Unlversity, it may appoint an

admintstratoi'.

The adminrstrator appointed under sub-sectton (5) shall exercise

ail the powers and pei-forrn all the duties of the Governing Body

and the Board of irlanagement under this Act and shall
admtnrster the affairs of the l.Jniversity until the Iast batch of the

students of the regular CourSeS have completed their courSes

and they have been awarded with degrees, diplomas or, as the

case may be, awards.

After having been awarded the degrees, diplomas or, as the

case may be, to the last batches of the students of the regular

courses, the administrator shall make a report to that effect to

the state Government.

on receipt of the report under sub-section (7), the State

Government may, by Notification dtssolve the University and on

-26-
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o

dissolutron of the University, all the assets and liabilities of the
University shall vest in the Sponsoring Body.

ln the event of the taking over of management by the State
Government in any of the conditions prescribed under Sectrons
43, 44,45 and 46 of the Act, the expenditure for administration of
the University shall be met out of the endowment fund and the
general fund.

lf the funds referred in sub-section (i) of section a6(A) of the Act
are not sufficient to meet the expenditure of the University during
the taking over of its management, such expenditure may be met
by disposing off the property(s) or asset(s) of the University, by
the State Government

CHAPTER IX

MISCELLANEOUS

47. The State Government may, by notification in the official Gazette,
make rules for carrying out the purposes of this Act.

48. Notwithstanding anything contained in this Act or the regulations, any
student of the constituent colleges or institutions of the University
specified rn the schedule and affiliated to any University who
immediately before the commencement of this Act was studying or
was eligible for any examination of that University shall be permitted to
complete his course in preparation therefore, and the University shall
provide for the instruction, teaching, training and examination of such
students, in accordance with the courses of studies of the respective
University in such manner and for such period as may be prescribed.

49. (1) lf any difficulty arises in giving effect to the provisions of this
Act, the State Gcvernment may, by order published in the official
Gazette, take steps not inconsistent with the provisions of this
Act, as appear to it to be necessary or expedient for removing
the difficulty:

Provided that no notification order under sub-sectio (1)shail
be made after the expiration of a period of 3 (three) years from
the commencement of this Act.

(2) Every order made under this section shall, as soon as may be
after rt is made, be laid before the State Legislature.
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(1)

SCHEDULE A

SCHEDULE A

Acqurre not Iess than 7 acres of land for its main Campus, within five years after starting
the functroning of the University. An integrated campus may have certain facilitres rn

common such as auditorium, cafeteria, hostels, etc. Hence the land requirement may vary
accordingly.

Construct admrnistrative building of at least 1,000 square metres, academic building
including library, lecture theatres, laboratories of at least 10,000 square metres, adequate
residentiai accommodations for teachers, guest nouses, hostels which shall gradualiy be
increased to accommodate at least 25"k of the totai student strength in each course
within 5 years of its coming into existence. ln case tne University is conducting
professional programmes of study, prevailing norms and standards of respective statutory
body shall be applicable. Existing institutes must undertake expansion/renovation/
restructuring to meet the prescribed norms of the State Government.

Suraj chettri (ssJS),
L.R.cum-Secretary,

Law & Parliamentary Affairs Department.

(2)

S.G.P.G. - 371/ Com. 2/Gazette /100 Nos./ Dt:- 16.09.2022.


















